
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABaD BENCH 

AT HYDERABAD 

Mehd.Jahangir 
Mirza Zafeer Baig 
Pedc3a Narasjmlu 
Chennappa 
Srimathi Niranjanamma 
Srimati J.Basamma 
Mehd. Sadiq 	 !,• Applicants. 

tic 

The Supdt. of Post Offices, 
Mahabubnagar Division, 
Mahabubbagar. 

The Post Master General, 
Hyderabad Regi.n, 
Hyderabad. 

The Unionof India, Rep.by the 
Secretary, Mm. of Cemrnunicati.n, 
Dept. of Posts, ak Shavan, 
New Delhi. 	- 	 - Respondents. 

Counsel for the Applicants 	Mr. K.Venkateswera Rae 

Counsel for the Respondents 	Mr. N.V.Raghava Reddy, Addl.CGSC. 

CORAM: 

THE 	BLE SHRI R. RANGARAJAN : ?EMBER (ADMN.) 

THE HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (jUDL.) 
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ORDER 

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMNI.) 

Heard Mr.K.Venkateswara Rae, learned counsel for the applicant 

and Mr.N.V.Raghava Reddy, learned counsel for the respondents. 

There are 7 applicants in this OA. They are workin4 as 

Sweepers/Gardeners under the control of the respondents for 

number of years ranging from six years to 20 years. They filed 

this application for gularising their services in terms of the 

directisn given by the Full Bench of this Tribunal in OA. 912 and 

961 of 1992 decided •n 07-06-93. filed any 

representati.n3  in this csne,ctj.n. 

This OA is filed for a declaration that the applicants 

are entitled for grant of temporary 	us in Group-D p•sts 

from 02-11-89 and consequently absorption in Gr.up-D posts in 

accordance with the Casual Labsur (Grant of TemPorarYUstra\Js and 

Regularisation) Scheme. 1991 with all consequential benefits 

in terms of the judgement .f thid3Tribunal in OA.912 and 961/92 

dated 7-6-93. 
;s0ught 

The main reli'eSZ-tp the applicants are to csunt their past 

services asaS111t1ab.ur in accordance with the OA referred to 

above and on the basis of that calculation of the servicbs provide 

them temporary qfatus and further regularise them •n that basis. 

The judgement in OA.912 and 61/92 has been challenged in 

C.C.Ne.22091/93 by filing SLP in theSupreme Court. An ihterim 0-4 

stay has been qAnen in'. the SLP dated 20-09-93. In view of the 

above, the respondents submit that the applicants' servibes cann.t 

be counted On  the basis of the decision of the Full Bench in 

OA.912 and 961/92. 



Dated : The 09th December 1996. 
IDictated in the Open C•urt) 
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6. 	In view of whit is stated above,' the f.11swing direction 
is given:- 	 I 

If the above referred Sfl.P is dismissed by the Supreme 

C•urt then the applicants are ent'itled to ceunt their serviceO 

period in accordance with the CA J2L1L 
If the SLP is allowed then the applicants are not 

entthtled for c•unting of their ser4,ice5  in accor3ance with 
tfle QAs referred to above. 

If any •ther order is giveh by the Supreme C•urt 

in the above referred CAs in the SLP then the applicants 

are entitled forthe relief as directed by the Supreme Court. 

7. 	The OA is ordered accordingly, N• cssts. 

(R. RANGARAJAN) 
MEMBER(ADMN.P 

'- 
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